Dinesh Sj
L1 lngh VS Sanic . '
CCNo. s28315/16 0 F

T
P a(k::]mugl? Viflpo Cunferencing over Cisco Webex Meeting)
Lockdows/Physi lUg in view of circular no. 23456-23616 DJ(HQ)/ Covid-19
Distri : ysical Courts Roster/2020 dt. 30.08.2020 directions issued by Ld
rict & Sessions Judge (HQ). '

Brosupii: 3 ” .
Fosenl Sh. B.K. Mishra and Ms. Pocnam, d. caunsel for applicant.

The gpplicstion was filed through email.

Hsard. Record perused.

After advancing part arguments, counsel for applicant submits that

he wishes to withdraw the present application.
1 for applicant, the present

In view of submissions made by counse

application stands dismissed as withdrawn.

Application stands disposed off.

of this order be sent to Counsel for applicant, through

Scanned copy
email.

to Computer Branch, THC for uploading on

Qpe copy be sent

Delhi District Court Website.
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—
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(RISHATH KAPOOR)
MM-03(Central) THC,Delhi
19.09.2020



¢-FIR No., (00250720

atale Ve, Unknows (thiaagh appli j

al: : Wi (thrsagh applicant Gagan Deep §i
iy ! sagan Deep Singh).

14.09.3020
(Through Video Conferencing over Clsco Wehex Megting)
Chse taken up o view aof cireulur no, 23436-23616 DJ(HQ)Y Covid-19
Lockdawn/Physteal Courts Roster/2020 dt. 30.08,2020 directions issued by Ld.

Bistrlet & Sauslung Jndge Q).
Presens: L. AP for the State.
Applicant ip persan.

IO/HC Sushil Kumar,
The present application was filed through email, Scanned copy of

reply under the signatures of 10/HC Sushil Kumar is received through email. Copy

of same also stands supplied to applicant, electronically.
This order shall dispose off application for release of mobile phone

mitke OPPO A-58 on superdari, moved on behalf of applicant Gagan Deep Singh.

In reply received under the signatures of IO/HC Sushil Kumar,
ir has been staied that ip connection with the present case FIR the OPPO A-
5S mobile phone of the applicant Gagan Deep Singh, is lying in the custody
of the police at PS LP, Estate. 10 has stated that applicant Gagan Deep

Singh is the owner of the said mobile phone and he has no objection if the

aforesaid mobile phone is released on superdari,
The applicant has sent copy of Tax Invoice of Mobile Phone

alongwith the present application, For the purposes of identity, applicant has

also sent capy of his original Aadhar ID card through email.
On perusal of the report of the 10 and documents appended

with the present application, as it prima facie emerges that applicant Gagan
Deep Singh is the owner of the OPPO A-5S mobile phone in question. 1f

that be so, he prima facie appeais o be entitled for the custody of the mobile

phone in question,
In these circuinstances and as per ditections of Hen'ble High

Court of Delhi in matter of “Manjit Singh Vs, State” i Cil. M.C.




s )
NO 448572013 dated 10.09.20).
)rba(,l ‘. ‘Ill‘ .l'l”k'\.”\l I\ll!hl\c ‘)'“‘n\, l\‘ l ‘
o anpilcant /£ owne . ¢ tgleascd o
he applicant s owner subject o the follpwing condit
t s

¢ ol mobile

1O s wele
directed 1o verity the origimal mill/imvion
phone in .
| ¢ questuon from concerned vendor and it apphicant
« I LY A
'i‘““ ll"\' AN »
windd o e awner thereof, same shall be released to him

2. Mobile phione i quesi
X guesiion he released 1o ils owner only
atton of the

gubject 1o furnishing ot indemnity bands us per valu
maebile phang, o the satisfaction of the concerned SHO/M 1O
suly
3. 10 shall prepare d
IMEI NO., ownership and other necessary

ject ta verifigadan o Jocumenis,
etailed panchnama mentioning the colour,
details of the

mobile phone .
obile phone

4. 10 shall take the colour photographs of the m
y of the IMEIL number of the

from different angles and alsc

mobile phone .
e attested and counter signed DY

5. The photographs should b
the complainant/applicant and accused.
y of this order be sent to applicant through email.

Scanned cop
One copy be also sent to 10/SHO concerned through email, for

information and compliance.
¢ Branch for uploading on

One copy be alse sent {0 Compute

Delhi District Couit Website. ,
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(RIGHABTT KAPOOR)
MM-03(Central), THC, Dethi
19.09,2028
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¢-FIR No. 00146/20

State Vs Simranjeet Singh

pS I.P. Estate
Conferencing over Clsco Webex Meeting)
3450-23610 DJHQ)/ Covid-1Y

of circular no.
at. 30.08.2020 directions lssued by L.

19.09.2020
(Through Video

) up in view

Case taker
Rostcr/Z()f}.(i

Lockdown/Physicul Courts
District & Seeslons Judge (HQ)-

Lsl. APP for the State.

Ld. LAC for upplicum/ucwscd.
ar in person

plication was filed on behal

Present:
sh. N.K, Saraswat,

I0{HC Mahesh Kum
The present urgent ap

{ of the applicant

on email 1d of this court,
atures of [Q/HC Mahesh Kumar, is

copy of reply of under the sign
LAC for

Scanned
gh email id of the court. Copy of 8

received throu ame is already supplied to

qppligandaccuscd, through email.
This order shall dispose off the application for grant of interim bail

of applicnnl/accused Simranjec
accused/applicant that he h

averred that the recovery

/s 437 Cr.PC, moved on bebalf ¢ Singh.
It is averred on behalf of

as been

d in the present casc. It is further
It is further averred that t

elines issued by HPC till

falsely implicate
effected from the accused is pla
used is not covered in any of the guid
erim bail on merits. With these aver!

nted one. he case of

applicant/acc
date and he is seeking the int

grant of bail (0 accused.
bmits that the accused shall not be

nents,

prayer is made far
Ld. APP for the State su

released on bail as he is a habitual offender, having previous involvements. It

is also submiired that the accused has not disclosed any ground for grant of

interim bail to him, hience, the present application des
On perusal of the previous conviction/involvement report

erves dismissal.

appended in the record, it emerges that the accused is having previous

involvements in certain other cases,
particularly, the accused has been shown to have complicity in respect of
: i

\G2 A8

involving serious offences. More



case FIR No. 12709720 u/s 379411 1RC, FIR Noo 23817, ule Y19/1350/ 34

1PC, FIR No. 205/17 u/s 356/379/4 11734 1PC, IR No 24707 wis \'7.‘; ll;(‘

FIR No. 141717 u/s 379/356/34 1PC all at PS Jagat Puri, FIRONG TOR/IR \ll:i

379/356/34 1PC, PS Preet Vihar, FIR No. 162/19 u/s 394 10C T PIHRC No

345/19 u/s 392/411/34 1PC, FIR No. 336/19, u/s 356/379/34 1PC all e P

Lagini Magar, FIR No. 18/19 u/s 304/34 1PC, PS Patpargan) Industrial Avea,

FIRG Bo. 380/16 uls 392/34 1PC, PS Geeta Colony, FIR No. 4117 uls

356/3179/34 IRC, TIR No. 188/17 u/s 356/379/34 1PC, FIR No. 113/18, u/s

356/379/34 1RC and FIR No. 84/17 uls 356/379/411 IPC all at PS Shakar
bail, he

Pur. If that be so, the apprehension of prosecution that if enlarged on
will dissuade the material

will commit the offences of like nature or
prosecution witnesses, appears (o be well justified. Besides, there also does

not exists any other cogent ground for
d, hence, the prayer made on behalf of accuse

grant of interim  bail to the
d, appears 0

applicant/accuse

be untenable,
the firm view that no

In such circumstances, this court is of
ground for grant of bail is made out to the accused/applicant. Accordingly,
the present application deserves dismissal and same is hereby dismissed.
The application is accordingly disposed off.
rder be sent to the Ld. LAC for applica
tendent, through email, for necessary

nt through email, One

Scanned copy of this 0
Iso sent to concerned Jail Superin

copy be a
information,
Scanned copy of the order be also sent to Computer Branch for uploading on Delhi
District Court Website. -

A

(RIS ABH KAPOOR)

AMM-03(Central),THC Delhi
19.09.2020
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1209 2020
ADLOR. 2020 directions issued by 1.d.

(Uhvough Vi

Cane tahen up in view ol clrvula
20200 e

1 ockdow i/ Phasical Couris Roster

Distrfet & Sessfony Judge Y.

1 AP oy e Mate
accused

resentd
Sho NCKL Saraswat, Lad LAC tor appheant

1OAC Mahesh Kumar in penson
application was filed on behalf of the applicant

The present uraent

on emadl td of thiy court,
atures of 10/HC Mahesh Kumar, 1s

Scanned copy of reply of under the sign
ady supplied 10 LAC for

received through email id of the comt. Copy of same is alre

applicant/accused, through email,
This order shall dispose off the applicaton for grant of interim bail
cused Simranjeet Singh.

w/s 437 Cr.PC, moved on behalf of applicant/ae
alf of accused/applicant that he has been

It is averred on beh
1t is further averred that the recoven

(alsely implicated in the present casc.
offected from the accused is planted one. Ttis further averred that the case of
w of the guidelines issued by HPC ull

applicant/accused is not covered in i
g the interim bail on ments. With these averments,

date and he is seckin
prayer is made for grant of bail 10 accused.

Ld. APP for the State submits that the accused shall not be
released on bail as he is a habitual offender, having previous involvements. It
is also submitted that the accused has not disclosed any ground for grant of
interim bail to him, hence, the present application deserves dismissal.

On perusal of the previous conviction/involvement report

.

appended in the record, it emerges that the accused is having previous
More

involvements in certain other cases, involving serious offences.

particularly, the accused has been shown to have complicity in respect of
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FIR No. 190/20
State Vs.Unknown (through applicant Sanj

y ¥ 5L V1 rougn ICd anjay Khanna)
PS Rajender Nagar ey

19.09,2020
(Through Video Conferencing over Cisco Webex Meeting)
Case taken up in view of circular no. 23456-23616 DJ(HQ)/ Covid-19
Lockdown/Physienl Conrts Roster/2020 dt. 30.08.2020 directions issued by Ld.
blelrict & Sesslons Judge (HQ).

Present: Ld, AEP for the Siate,

Applicant with Sh, A.D. Malik, Ld. counsel,

1/ ASE Rarvao Siagh.

The present application was filed ihrough email. Scanned copy of
reply ander the signatures of 10/AS] Daryao Singh is received through email, Copy
of sauie also stynds supplied to coynsel for applicant, electronically.

Thig order shall dispose off application for release of goods on
superdari, moved an behalf of applicant Sanjay Khanna,

In reply received under the signatures of IO/AST Daryao Singh,
it has been stated that the present FIR was registered upon complaint of
applicant Sanjay Khanna and on 25.08.2020, accused Manoj and Dilip were
caught red handed with one stolen AC. It is further stated that the recovery of
one micro wave has been effected from house of accused Vishal, one
refrigerator has been recovered from house of accused Manoj and four ACs,
six fans alongwith bathroom fittings have been recovered from accused
Ashif, Tt is further stated in the report that two ACs and three fans were
stelen from ground floor of House no. 2/61, Rajender Nagar, Whereas, from
the second floor of the property, three ACs, three fans, one Micro Wave and
one small refrigerator was recovered. IO has raised no objection if the
articles in Guestion are released on superdari,

Counsel for applicant submits that the applicant is the resident

of second floor of abovesaid property and is seeking release of recovered

articles i.e, three ACs, three fans, one Micro Wave and one small

refrigerator, ' Q
>
\0\\&



of the 1Q as it @MELgEs that articles in

On perusal of the report
stion are e reqquirn { i

«ion are no marpe required for the purpose of investigation, hence,
alice custody will serve no useful purpose.

rections of Han'ble High

que
keeping them in p
In these circumstances

{ “Manjit Singh Vs.
articles in question be

and as per di
State” in Crl. M.C.

Court of Delhi in matter O
No0.4485/2013 dated 10.09.2014,
wher subjeet to the follow
the original hills/invoice
Micro Wave

the aforesaid
released to the applieant /0 ing canditions:-

1.10 is directed t0 verify
s i.e. three ACs, three fans, one
oncerned

s of

aforesaid article
gerator in question from €

and one small refri
er thereof, same

vendor(s) and if applicant is found to be own

shall be released to him.
e released O its owner only subject 1O
¢ value of the

ds as per the marke
e concerned SHO/ 10 subject 1©

2. Articles in question b
furnishing of indemnity bon

artigles, © the satisfaction of th

verification
3. 10 shall prepar
a] number, brand, m
ary details of the article
e colour photographs of
also of serial number of the

of doguments.
¢ detailed panchnama me

ake/model number, OW

ntioning the colour,

nership and

seri
other ngcess s in question.
4. 10 shall take th

m different angles and

the articles in

question fro

articles in question.

hs should be attested and counter signed by

5. The photograp
ant/applicant and accused.
tity proof of the applicant and

ch shall be

the complain

6. 1O shall also verify the iden

shall also retain a self attested copy thereof, whi
filed alongwith panchnama.
Scanned copy of this order be sent t0 counsel for applicant

through email.

One copy be also sent to 10 gh email, for

/SHO concerned throu




information and compliance:
One copy be also sent to Computer Branch for uploading OD
Dalhi Distriet Court Website. —
R KAPOOR)
MM-OS(Centra\),THC,De\hi

19.09.2020



Seanned Copy of tis wder be sent w the Ld LAC tor applicant
hsough smal Que wapy Be also sent w concerned Jail Superintendent. through
s, for nevessan (nfurmeiion and compliance

$canned vopy of the order be also sent 1o ('umputcr Branch for
u"li\w;ﬂ‘ ik L)Guul ‘)tl;u.‘ (‘hgﬂ “C‘f‘lll‘

1,

\ .
(RISHABH KAPOOR)
MMAOMCentral), THC Delhi
19.09.2030



¢-FIR No. 11742/20
State Vs, Gopesh @ Gops
PS Rajender Nagar

19.09.2020

(Through Video Conferencing over Cisco Webex Meeting)
Case wakgn up iz view of circular no, 23456.236146 DIHQ)Y Covid-19
Luskduiw/Bhysiegl Couets Roster/2030 dt. 30,08,2020 directions issued by Ld,
iustrigt & Syasiops Judge (HQ),

Present; Ld. APP for the State.

Sh. N.K. Saraswat, Ld. LAC for applicant/accused.
IG/ASI Jaiveer in person

The present urgent application was filed on behalf of the applicant
on email id of this cout.

Scanned copy of reply of under the signatures of 1Q/Jaiveer, is
received through email id of the court. Copy of same is already supplied to LAC far

applicant/accused, thraugh email.

The present application has been moved on hehalf of

]

pplicant/ageused Gopesh @ Gopi for modification af order dt. 29.07.2020 passed
by Ld. PO/MACT-02 and for waiving the conditions of furnishing the surety bonds
by the gecused.

As per reply filed by IO, the bail bonds furnished on behalf of
accused hay already been accepted oa G1.68,2020 by Ld. Duty MM.

The perusal of main case file would also reveal that the bail bonds
furnished on behalf of the accused stunds accepted by Ld. Duty MM on 01.08.2020,

In such circumstances, concerned Jail Superintendent is directed to
file the report explaining the circumstances in which the accused has not been
released despite the issuange of release orders in the present case, within one day of
receipt of this arder. The concerned Jaii Superintendent is also directed to release
the accused forthwith, il his custody is not required in any other process af law,

ini the iight of discussion made abave, the present application stunds
dismissed as infructuous.

The concerned Ahlmad is directed to separately put up the report of
concerned Jail Superintendent for further dirgetions,
The application is accordingly disposed off.

S Q\(\\ A



FIR Noo 1320
Siate Wy Ratig Ab
PN LP Estate

12092020
(Through Video Conferencing over Cisco Webex Meeting)
Case taken up in view of circular no. 23456-23616 DJ(HQ)/ Covid-19
L ochdown Physical Courts Roster/2020 dt. 30.08.2020 directions issued by Ld.

District & Sessions Judge (HQ).

Prassat: Ld. APP for the State.
Sh. Pratap Singh, Ld. counsel for applicant/accused.

1Q abseat.
The present urgent application was filed on behalf of the applicant

on email id of this court.
anad copy of reply of under the signatures of IO/SI Narender, is received

S¢an
through email id of the court. Copy of same is already supplied to counsel for
applicantageused. thraugh email.

Naib Court informs that IO has sought exemption from appearing

L1 N 3\
N -c-

as he 1s held up in connection with some other case at Central Jail Tihar.

Part arguments heard.
Certain clarifications are required from 10O.

ccordingly. issue notice to 10 for 21.09.2020.

List for remaining arguments on date fixed.
The parties shall join the hearing through VC at 12:00 pm on date

-~

Scanned copy of this order be sent to the Ld. Counse! for applicant

hrouzh email. One copy be also sent tO IO/SHO concerned, through email, for

- N -4‘.3

pacessany informauon.

Scanned copy of the order be also sent 10 Computer Branch for

~ vy

N
379N
B R e

tine on Delhi District Court Website.
/ /
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(F H I\APOOR)

\M-03(Central), THC Delhi
19.09.2020




